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A .. Bo ... M .... ller: In English also. 

The M1 .. lster of Tl'lUI5JIOrt ...... 
(!ommunl~a.t1ons (Dr. P. Subbara.y .... ): 
The licence fee for cheap radio set., 
eostinJ: less than Rs. 120 has sin"" 
l;Ieen ftxed at Rs. 7.50 nP per annum 
~ith effect from 1st January, 1960 a. 
agarnst Rs. 15 per annum levied 1're-
Yiously. 
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Mr. Speaker: I have called Shri 
D. C. Sharma. 

Shrl Do C. Sharma: It cheaper 
ra<ho sets which cost less than Rs. 120 
are produced, will the licensing fee 
be proportionately reduced? 

Dr. p. Subbaray .... : No, Sir, this 
i. the cheapest rate we can charge. 
But the difficulty is that even now 
we cannot decide on any price. Even 
though we have fixed it .. t Rs. 120, 
we still have to examine it further 
whether the fee. can be reduced and 
whether a satisfactory set for the 
public could be produced. 
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8bri Sonavane: Is there any infor-
mation with the Government as to the 
availability of radios costing below 
Rs. 120 and, if so, may I know how 
many sets there are and how many 
such radio licence fees have been 
paid so far. 

Dr. P. Subbarayan: I am afraid I 
will have to ask for notice for that 
Question. 

Acceptance of Defective Sleepers 

r Shri. Ram Krishan Gupta: 
Shr. S. C. Samanta: 

·122. Shri SUbodh Bansda: 
Sbri R. C. Majhl: 
Shri S. M. Banerjee: 

Will the Ministe.- of Rallwa,.s be 
pleased to refer to the reply given to 
Starred Question No. 817 on the 11th 
December, 1959 and state the nature 
of progress made so far in the com-
pletion of departmental enquiry into 
the allegations regarding the accept-
ance of defective sleepers? 

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): A state-
ment i3 laid on the Table of the Sabha. 
[See Appendix I, annexure No. 39J. 

Shrl Ram Krishan Gupta: At the 
end of the statement it is said: 

"It is regrettable that certain 
Railway Officers did not ap-
preciate the special features of 
the old and new rails at the 
initial stages of the case." 

In view of this fact, may I know 
whether any action will be taken 
against the experts who misled the 
enquiry held by the SPE? 

Sbri Shahnawaz Khan: Sir, certain 
fads have come to light a. a result 
of the enq ui£y held by the Depart-
mental Committee which was appoint-
ed to enquire into the matter. Its 
report has been received. That will 
be considered by th" Railway Board 
and v:e will take whatever appropri-
ate artion is needed. 

Sbrl S. C. S~ta: Sir, this ques-
tion was taken up a long time back 
and now, at last, in spite of the defecta 
pointed out by the, SPE, they are re-
cammending that some officers should 
be punished. May I know why a de-
partmental committee was set up and 
not any other commlttee? 

The Minister of Railways (Shri lac-
jlvan Ram): The recommendation of 
the SPE itself was that the matter 
should be proceeded with depart-
mentally and, therefore, a depart-
mental committee was set up to su/:-
gest suitable action against the offi-
cers. When the departmental com-
mittee went into the matter, they 
found that the sleepers supplied by 
the firm were according to the speci-
fications and there was no defect in 
the sleepers. 

SlIri Feroze Gandhi: May I kno .... 
whether it is a fact that the VI!1"Y 
officers who had reported that the 
sleepers were defective later on, in 
the course of this enquiry, said or 
were persuaded to say that the 
sleepers were perfectly all right? 

Shri Jagjlvan Ram: Well, Sir, there 
is no question of "persuaded to say", 
it is a question of facts. The sleeperr 
exist there and the specifications are 
also there. So, it is for the people to 
see whether the sleepers are accord-
ing to the specifications or not. 

Mr. Speaker: The han. Member 
wants to know why, if the same set 
of officers reported that the sleepers 
were bad, not· in accordance with the 
specifications, subsequently they said 
that the sleepers were in accordance 
with the specillcations. 

Shri Jag,livan Ram: As a matter ot 
fact, it has been stated in the state-
ment laid on the Table of the House: 

"It is regrettable that certain 
railway officers did not ap-
preciate the special featur"" 
of the old and new rails at 
the initisd stages of the case." 

That is a fact, and that is why thia 
matter assumed such proportions. Had 




